)

Iuspection report of M/s. Ratan Lal Rajender Prasad Khandsari Itd, Banda road,
Powavan, District Shahjahanpur in pursuant of Honorable NGT order in Original
Application No. 03/2021 Shri Saroj Kumar Mishra vs. State of UP,

1. [ Name & Address  of | M/s. Ratan Lal »Ii{lgi‘cﬁ?lér—l’rnsml Khandsari Itd, Banda
. _l‘jf?“-““'.‘i_ - | road, Powayan, District Shahjahanpur
2. | Date ol‘lnspcclimi ' 07-04-2021
3. | Nature bl"l\\dl—lsi}_i'” | Khandsari unit
4 L‘ulcgﬁx{r;\: ~of  Industry | Small
_JLMS)
5. | Operational Status On inspection Dated-07-04-2021 found Not in
Operational due to ofT scason
6. | Product & Capacity Khandsari (Sugar) 60 MT/DAY
(Ton/Day or KL/Day)
.| By Product Baggess , Molasses
8. | Status of Water Consent Valid Up to 31-12-2021
9. | Status of Air Consent Valid Up 10 31-12-2021
10. | Source of water. Submersible Pump of 5.0 HP as per information,
11. | Status of CGWA/DGWA | Applied
Permission
12. | Utilization of Water Domestic-01 KLD

Industrial-300 KLLD
13. | Details of Effluent | Effluent Treatment Plant (ETP) installed and comprises
Treatment  Plant  (ETP) | of following units- 1- Bar Screen, 2- Oil & grease Trap

Installed 3- Lime mixing Tank, 4- Equalization tank, 5- Clarifier,
6- Aeration tank, 7- Sludge Drying beds, 8- ACF &
MGF.
14. | Effluent Quantity | Domestic Waste-1.0KLD.
(KL/Day) Max. Industrial Waste-200 KLD

Quality of Treated Effluent | 200 KLD

N

16. | By Pass Arrangement il'| No Bypass Arrangement was found.

any

17. | Point of Discharge & Final | Treated Effluent used in Irrigation inside the premises
Discharge /Recycele in cooling process.

18. | STP Status for domestic | Septic Tank & Treatment With ETP
¢ffluent

729, [ Whether unit is being | Not Applicable aller GST dated-01-07-2017
assessed [or Water Cess.
20. | Whether  water  meter | Yes
installed on tube well ]

21. | Source of Air Pollution Boiler 15 MT/hours

22. | Details of Fuel Used Bagess 10 MT/day and Rice husk 08 MT/day

23, | Details of AP.C.S. & | For control of emission One numbers of Multi Cyclone
Stack Height Dust Colletor along with 33 meter stack installed and

attached with Boiler. Earlier Stack monitoring of unit
conducted by NABL approved laboratory, M/S
Advanced Environmental testing and Research lab P.
Ltd 63/1. Kailash Vihar, near Income Tax Office, City
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Detalls ol DG Sl
(Whethe et led
aconatic enelosme)

Ouantity ol Haznrdons

Witste (Ton/Day)

Stntus ol Fizaedons Wasle
Authortzntion

Any other apectile remmrky

Name, Designation and signature
ol Inspecting Officer

\2)

Conter 1 Cwillor, MU 74001 An per monitoring
conducted by approved fnh-on - date 0802 2020 from
sl mber one e panameter e 'Mds 1120
g /N CS T e 290 me/MM ), fili.’-l;!,i(»
oMM i Ll Mot Speelfied), NOZ-210
/NS ndaed - imile - Nof Spectlicd) which are
within e preseribed it copy enclosed ws annexure:
l,
O VA & 280 VA helpht of exhanst pipe 3.5 meter
nhove Torm nemhy rool top,

NA
NA

L Ul e oblained  conment 1o Opernte (CT0O) Iasued
consienl waler wide order FTO6AT/UPPCH/Bareilly
(LARYCTO witer/SHATIATIANPUR/2020- Dated-
25012020 valid up 1o consent nir wide order
LLOOA/UPPCTBreilly(LAY/CTOMi/STATL
ALANPUR2020 Daned 2 25/0172020- Unit by valid
ap Lo 3072021 copy enelosed ns annexure- 11,

D= Complnin date 28,01.2020 wiy reccived along with

HO - UPPen Vide o letter o THR320/C-7/1R0)

Bareilly/2020 dated 28-02-2020, in complinnee of 110

letter tnapection wis condueted by the regional office

on duted 07-08-2020 in- complinnee ol ho direction
copy ol inspection report enclosed as - mnnexure-111,

I view of complionee and Tor control ol emission

Notice issted (o unit vide letter No-655/SPN/R-T8

dated 21-09-2020 copy enclosed as annexure-1V

Uit b submitted complinnee report ol CTO- Water

& Adr copy enclosed ns annexure-V

Industry proposed (o up gradation of APCS existing

by installing wel serubber in place ol Dust Collector

before next erushing senslon-2021, Industry have also
submitted affidavit dated 17032021 along, with order
copy, annexuire-Vl

For verlfication of disenses mentioned in- complain,

letter  dated  30,09.2020 dssued 1o CMO - Office

Shahjahanpur, reply ol the fetter yet not received from

CMO Oftice copy in enclosed ns nnnexure- VIl

J

T

-
.

f]

[]

Sunil Stngh Chaahan, SA, UPPCE, Bareilly (‘)fuz,-f"

o
¥

Jitendra Lal, AL, UPPCH, Bureilly
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cAdvanced Environmental Festing oAnd Research Lah P, L1d,

CIN: U73100MP2002PTC015352 GSTIN: 23AECAO18K1.17K8

Approved: by Ministry of Environment, Forest and Climate Change (MoEF&CC)
Approved: byOccupational Health &Salety Management (15045001:2018)

Registered Office: 63/1, Kailash Vihar, Near Income Tax Office, City Center-l
Gwaliar-474 011, M.P., India
“+0751-4099916 2232177

Email: aetr/20 160 gmad cam, dacigwaolior s gmol com

B0

TEST REPORT
Company Name: M/S Ratan Lal Rajendra Prasad Khandsari Ltd. Date of Issue: 14/02/2021
Address: Banda Road , Powayan , Shahjahanpur :UP Monitoring Date : 02/02/2021
Nature of Sample: Flue gas emission of Boiler Sample Collected by: ALPL
Location Point:  Bailer Stack Lab. ref. No: AETRL2021/CHEM/ST /2535
URLNO.: TCA705-10-0-000023548
Stack Height: ~ 33.0 Mtr, Diameter of Stack: 1.5 Mtr.
Type of fuel & Quantity used : Bagasse-5.41TPH APCS :High Efficiency Multi Cyclone Type
Dust Collector
Capacity of boiler: 15TPH Materlal of Construction : RCC
PHYSICAL OBSERVATIONS
Ambient temperature  °C : 25.0
Flue gas temperature  °C 3 143.0
Velocity of flue gas m/s : 9.62
TEST RESULT
S.No. Parameter Pollutant Concentration (onthe | Limits
bases of 12 % C02) e
1 Particular Matter mg/Nm3 172.0 250
2. | Sulpher Dioxide (S02) mg/Nm3 12.36 | NOTSPECIFIED
3. Oxides of Nitrogen (NO2) mg/Nm3 2.16 NOT SPECIFIED

¢ Nl Ny
[ r v /, i
!’j \ \ »r.. 7’

(Authorized Signatory)
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m o UTTAR PRADESH POLLUTION CONTROL BOARD
0*!!5\2\ Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppch.com, Website: www.uppcb.com
CONSENT ORDER
Ref No. -
11(](;4(';IUPPCB/Bnrcilly(LAB)/CTO/walcrISHAH Dated s 237112020
JAHANPUR /2020
To,

Shri RATAN LAL RAJENDRA PRASHAD KHANDSARI LTD

M/s M/s RATAN LAL RAJENDRA PRASHAD KHANDSARILTD
BANDA ROAD, POWAYAN DISTT.- SHAHJAHANPUR UP 242401
SHAHJAHANPUR

Sub: Consent under Section 25/26 of The Water (Prevention and control of Pollution) Act, 1974
(as amended) for discharge of effluent to M/s. M/s RATAN LAL RAJENDRA PRASHAD
KHANDSARI LTD

Reference Application No :10125866 Dated :25/11/2020

1. For disposal of effluent into water body or drain or land under The Water (Prevention and control of
Pollution) Act,1974 as amended (here in after referred as the act ) M/s. M/s RATAN LAL

.

RAJENDRA PRASHAD KHANDSARI LTD is hercby authorized by the board for discharge of
their industrial cfflucnt generated through ETP for irrigation/river through drain and disposal of
domestic effluent through septic tant/soak pit subject to general and special conditions mentioned in
the annexure ,in refrence to their foresaid application . .

2. This consent is valid for the period from 01/01/2021 to 31/12/2021 .

3. In spite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 27(2) of the
Water (Previntion and Controt of Pollution) Act, 1974 as amended .

This consent is being issued with the permission of competent authority . ROHI'ﬁE“JZl??»TJ.
. / Oate
SINGH 242,

For and on behalf of U.P. Pollutlon Control Board

REGIONAL OFFICER
U.P.P.C.B. BAREILLY

Enclosed : As above
(condition of consent):

Copy to: CHIEF ENVIRONMENT OFFICER, CIRCLE-7, U.P. POLLUTION CONTROL BOARD,

LUCKNOW FOR KIND INFORMATION.

REGIONAL OFFICER
U.P.P.C.B. BAREILLY
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U.P. POLLUTION CONTROL BOARD, LUCKNOW

.Annexure to Consent issued to M/s.M/s RATAN LAL RAJENDRA PRASHAD KHANDSARI LTD

vide

Consent Order No. 10125866/ Water Dated : 25/11/2020

4(b).

CONDITIONS OF CONSENT

This consent is valid only for the a d producti ;
PROCESS 60 TPD. y pproved production capacity of SUGAR FROM KHANDSARI

The quantity of maximum daily effluent discharge should not be more than the following :

Effluent Discharge Details

S.No Kind of Effulant Maximum daily | Treatment facility and
discharge,KL/day discharge point

1 Domestic Septic tank Soak Pit

2 Industrial Effluent treatment ETP

plant

Arrangement should be made for collection of water used in process and domestic effluent
separately in closed water supply system. The treated dontestic and industrial effluent if discharged
outside the premises, if meets at the end of final discharge point, arrangement should be made for
measurement of effluent and for collecting its sample. Except the effluent informed in the
application for consent no other effluent should cnter in the said arrangements for collection of
gfﬂ.ucnt. It should also be ensured that domestic effluent should not be discharged in storm water
rain .

The domestic effluent should be treated in trcatment plant so that the should be in conformity with
the following norms dated treated cffluent .

Domestic Effulant
S.No Parameter Standard
1 Quantity of Discharge Septic tank and Soak Pit

The industrial effluent should be treated in treatment plant so that the treated cffluent should be in
conformity with the following norms. .

Industrial Effulant
0 Parameter Standard

Total Suspended Solids 100 ma/LIT.
BOD 30 mg/LIT.
CoD 250 mg/LIT.

Qil & Grease 10 mg/LIT.

Quantity of Discharge 200 KLD Recycle in Process/
Used in Irrigation

Effluent generated in all the processes, bleed water, cooling effluent and the effluent generated from
washing of floor and equipments ctc should be treated before its disposal with treated industrial
effluent so that it should be according to the norms prescribed under The Environment (Protection)
Act, 1986 or otherwise mandatory .

The other pollutant for which norms have not been prescribed, the same should not be more than the
norms prescribed for the water used in manufacturing process of the industry .

The method for collecting industrial and domestic effluent and its analysis should be as per legal
Indian standards and its subsequent amendments/standards prescribed under The Environment
(Protection) Act, 1986.
The treated domestic and industrial effluent be mixed (as per the proyisions of Condition No. 2) and
disposed of on one disposal point. This common effluent disposal point should have arrangement for
flow meter/V Notch for measuring effluent and its log book be maintained .

The Unit will file the rencwal application at lcast 2 months prior to the expiry of this Order.

o |s | N |— (2
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Specific Conditions:

1. Industry should install any satisfactory measuring device on effluent discharge channel/pipe.

2. Industry should install electromagnetic water meter on each source of raw water.

3. Effluent Treatment Plant of the industry should be running with proper efficiency.

4. Solid Waste generated from industry should be disposed such a way not to deteriorate surrounding
environment.

5. Develop maximum green belt in open area of industry, Water management plan should be
maintained in such a way that maximum water will be recycled from differcnt steps manufacturing
process.

6. No untreated effluent will be discharged in/ out of factory premises in any case.

7. Treated effluent should be recycle in process or used in irrigation as maximum possibility
otherwise store in leak proof lined lagoon.

8. Industry should comply the provisions of Environmental (Protection) Act, 1986.

9. Analysis Report of the treated effluent should be submit with every two month in crushing season
from MoEF&CC approved Laboratory.

10. Compliance report of this consent order should be submit within three month.

11. Effluent of the industry should be treated within the Board norms in any circumstances.

12. This consent order is not maintainable in the case of any type of expansion, modification,
upgradation or any change in industry manufacturing plant.

13. The above condition of consent order is continued up to the condition of Water (Prevention and
Control of Pollution) Act, 1974 section 27(2). :

14. An inspection book should be maintained for water pollution control system of the industry. The
same should be presented at the time of inspection of board officials.

15. Industry should submit environmental statement within prescribed time.

16. Unit should comply the provisions of Water (Prevention and Control of Pollution) Act 1974 as
Amended and Environment (Protection) Act, 1986, and direction issued by Hon'ble National Green
Tribunal, New Delhi.

17. Unit should comply the Hazardous and Other Wastes (Management and Transboundary
Movement) Rules, 2016.

8. Unit should comply the Solid Waste Management Rules, 2016.

19. This Consent order shall automatically become invalid on issuance of Closure Order by C.P.C.B/
UPPCB and further on Revoking of Closure order, the Consent order shall become valid.

20. The board have right to modify any condition as & when require in compliance of any change in
environmental guide lines and Hon'ble courts orders passed time to time.

21. Industry should obtain permission for extraction of ground water from cgwa/sgwa or competent
authority as required.

21.Industry should ensure that treated effluent should recycle properly & ensure that no water

logging ocured in surrounding arca
ROHIT |5t
Issued with the permission of competent authority . SINGH' tiasreie
For and on behalf of U.P. Pallution Control Board .

REGIONAL OFFICER
U.P.P.C.B. BAREILLY
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:;..,\/:‘v;‘ UTTAR PRADESH POLLUTION CONTROL BOARD
""n\’m. Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,272083 1, Fax:0522-2720764, Emall: Info@uppch.com, Webslte: www.uppeb.com
CONSENT ORDER
}{231'23'0.- 110640/UPPCB/Barcilly(LAB)/CTO/air/SHAIIJAHANPUR Dated : 25/11/2020
To ,

Shri RATAN LAL RAJENDRA PRASHAD KHANDSARI LTD

M/s M/s RATAN LAL RAJENDRA PRASHAD KHANDSARILTD
BANDA ROAD, POWAYAN DISTT.- SHAHJAHANPUR UP 242401
SHAHJAHANPUR

Sub: Consent under section 21/22 of the Air (Prevention and control of Pollution) Act, 1981 (as amended)
to M/s. M/s RATAN LAL RAJENDRA PRASHAD KHANDSARI L'TD

Reference Application No. 10125433 ‘ Dated : 25/11/2020

1. With reference to the application for consent for cmission of air pollutants from the plant of M/s M/s
RATAN LAL RAJENDRA PRASHAD KHANDSARI LTD. under Air Act 1981. It is being
authorised for said emissions, as per the standards, in environment, by the Board as per enclosed

conditions .
2. This consent is valid for the period from 01/01/2021 to 31/12/2021 .
3. Inspite of the conditions and provisions mentioned in this consent order UP Pollution Control Board

reserves its right and powers to reconsider/amend any or all conditions under section 21 (6) of the
Air (Previntion and Controt of Pollution) Act, 1981 as amended.

This consent is being issued with the permission of competent authority . ROHWL'?::}'«G"JZL'-
SINGH v tonse

For and on behalf of U.P. Pollution Control Board

REGIONAL OFFICER
U.P.P.C.B. BAREILLY

Enclosed : As above
(condition of consent):

Copy to:  CHIEF ENVIRONMENT OFFICER, CIRCLE-7, U.P. POLLUTION CONTROL BOARD,
LUCKNOW FOR KIND INFORMATION. :

REGIONAL OFFICER
U.P.P.C.B. BAREILLY
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U.P. Pollution Control Board

Dated : 25/11/2020
" CONDITIONS OF CONSENT

This consent is valid only for the approved production capacit :
PROCESS 60 TPD. Pp p ion capacity of SUGAR FROM KHANDSARI

This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/ process /fuel/ plant machinery failing which

consent would be deemed void.

3(a) The maximum rate of emission of flue gas should not be more than the emission norms for the
stacks.

3(b) Air Pollution Source Details.

Air Pollution Source Details

S.No Air Polution | Type of Fucl Stack No. Parameters Height
Source
1 D.G SET H.S.D 02 Particulate AS PER
CAPACITY Matter BOARD
380 & 280 NORNS AS
K.V.A. PER EP ACT
1986
2 BOILER BAGASSE 01 Particulate 33 Meter
CAPACITY 15| /RICE HUSK Matter From Ground
| TPH Level

The emissions by various stacks into the environment should be as per the norms of the Board .

3(c)
Emission Quality Details Detail
L S.No Stack No Parameter Standard
1 02 Particulate Matter AS PER BOARD
NORNS AS PER EP
ACT 1986
2 01 Particulate Matter 250 mg/NM3

4. Quantity of other pollutants should also be as per the norms prescribed by the Board/MOEF & CClor

otherwisc mandatory .
5. The equipment for air pollution control system and monitoring ,as proposed by the industry and

approved by the Board should be installed in their premises itself .
hould be done only by

6. The modification or installation in the existing pollution control cquipments s
prior approval of Board .
7. The operation of air pollution control system and maintenance be done in such a way that the
lards prescribed by the Board/MoEF &

quantity of pollutants should be in accordance with the stanc
CC/or otherwise mandatory .

8 Unit should do provisions for fugitive emissions chimney/stack as per t
& CCl/or otherwise mandatory .

9. The unit should submit the stack emissions
consent order along with the point wise comp
monitering report should be submilted .

he norms of the Board/MOEF

nonitoring report within one month {rom issuance of
liance report of the consent order . Further quarterly

The Unit will file the renewal application at least 2 months prior to the expiry of this Order.

Specific Conditions:
ROH lT{\D'q"ﬂP’“qud

by ROHIT SINGH
4 Date:20201125

SINGH 160757 +05'30°
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1. APCS of the industry should be running with proper efficiency and separate energy meter install
on its clectricity consumption, unit must be install wet scrubber before upcoming crushing season.
2. Solid Waste generated from industry should be disposed such a way not to deteriorate surrounding

cnvironment.
3. Develop maximum green belt in open area of industry.
4. Industry should comply the provisions of Environmental Protection Act 1986.

5. Analysis Report of Stack Emission should be submitted with every two month frequency in
crushing season from MoEF &CC approved Laboratory.

6. Compliance report of this consent order should be submitted within a month.
7. The Stack emission and fugitive emission of the industry should meet out the prescribed standards

of board in any circumstances.

8. This consent order is not maintainable in the case of any type of expansion, modification, up
gradation or any change in industry manufacturing plant.

9. The above condition of consent order is continued up to the condition of Air (Prevention and

Control of Pollution) Act, 1981 section 21(6).

10. Industry should apply for consent before 30 days of expiry of this order or any change.
11. An inspection book should be maintained for Air pollution control system of the industry. The
same should be presented at the time of inspection of board officials.

& when require in compliance of any change in

12. The board have right to modify any condition as
environmental guide lines and Hon’ble courts orders passed time to time.

13. Industry should submit environmental statement within prescribed time.
14. Industry should comply the provisions of Environmental Protection Act 1986. _
15. Unit shall use biomass briquettes as co-fuel with main fuel in the ratio of minimum 20 % in

boiler.
onsent order shall automatically become invalid on issuance of Closure Order by C.P.C.B/

17.This C
UPPCB and further on Revoking of Closure order, the Consent order shall become valid.
Issued with the permission of competent authority . ROH”}E?:?"E?E‘;
S]NGH 160820 +05'10°

For and on behalf of U.P. Pollution Control Board .

REGIONAL OFFICER
U.P.P.C.B. BAREILLY
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Consent Order
Ref No. - 3767-UUPPCB[Barei]Iy(UPPCBRO)/CTO/walcrISHAH.IAIIANPUR 12019, Dated : 29/11/2019

Application no. 3511501

Consent under Section 25/26 of The Water (Prevention and control of Pollution) Act, 1974 (as amended) for discharge of efMuent to M/s. RATAN LAL

RAJENDRA PRASHAD KHANDSARI LTD, BANDA ROAD [’OWAYAN I)I';TT SIIAH]AHANI'UR

SN | Conditions of Consent to Operate i ; | Compliance status

1 For disposal of effluent into water body or draln or land under The Watcr Noted
(Prevention and control of Pollution) Act,1974 as amended (here in after referred
as the act ) M/s. RATAN LAL RAJENDRA PRASHAD KHANDSARI LTD is
hereby authorized by the board for discharge of their industrial effluent generated
through ETP for irrigation/river through drain and disposal of domestic effluent
through septic tant/soak pit subject to general and special conditions mentioned in
the annexure ,in refrence to their foresaid application.

2 | This consent is valid for the period from 01/01/2020 to 31/12/2020 Noted

3 |In spite of the conditions and provisions mentioned in this consent order UP | Noted
Pollution Control Board reserves its right and powers to reconsider/amend any or
all conditions under section 27(2) of the Water (Previntion and Controt of
Pollution) Act, 1974 as amended .

Conditions of Consent Order

1 This consent is valid only for the approved production capacity of SUGAR FROM | Noted and complied with.
KHANDSARI PROCESS 60 TPD.

2 | The quantity of maximum daily effluent discharge should not be more than the Noted for compliance.
following :
EfMuent Discharge Delails

Treatment facility
S.No Kind of Effuiant Maximum daily and
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discharge,KL/day discharge point
1 Domestic SEPTIC TANK Septic Tank
2 Industrial Effluent Treatment ETP
Plant
3

Arrangement should be made for collection of water used in process and domestic | Complied with. No discharge to sewer or
efﬂuent separately in closed water supply system. The treated domestic and | stream in public domain. All treated effluent
industrial effluent if discharged outside the premises, if meets at the end of final | used for irrigation in green belt/own farm.
discharge point, arrangement should be made for measurement of effluent and for
collecting its sample. Except the effluent informed in the application for consent
no other effluent should enter in the said arrangements for collection of effluent. It
should also be ensured that domestic effluent should not be discharged in storm
water drain.

4a | The domestic effiuent should be treated in treatment plant so that the should be in
conformity with the following norms dated treated effluent .

Noted for compliance

Domestic Effulant
S.No Parameter Standard
1 Quantity of Discharge Septic tank and soak pit
4b The industrial effluent should be treated in treatment plant so that the treated effluent Noted for compliance
should be in conformity with the following norms.
Industrial Effluent
S.No Parameter Standard
1 BOD 30 mg/L
2 COD 250 mg/L
3 Qil & Grease 10 mg/L
4 Quantity of Discharge 200 KLD
5 Total Suspended Solids 30 mg/L
6 Quantity of Discharge Use inirrigation
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Effluent generated in all the processes, bleed water, cooling effluent and the
effluent generated from washing of floor and equipments etc should be treated
before its disposal with treated industrial effluent so that it should be according to
the norms prescribed under The Environment (Protection) Act,1986 or otherwise

mandatory.

Complied with

(=)}

The other pollutant for which norms have not been prescribed, the same should not
be more than the norms prescnbed for the water used in manufacturing process of
the industry.

Noted, no other parameter
prescribed/applicable.

The method for collecting industrial and domestic effluent and its analysis should
be as per legal Indian standards and its subsequent amendments/standards
prescribed under The Environment (Protection) Act, 1986.

Complied with

The treated domestic and industrial effluent be mixed (as per the provisions of
Condition No. 2) and disposed of on one disposal point. This common effluent
disposal point should have arrangement for flow meter/V Notch for measuring
effluent and its log book be maintained.

Noted for compliance

Specific Conditions

Industry should install electromagnetic water meter on each source of raw water
and obtain NOC from CGWA New Delhi.

Noted and complied with.

Industry should install any satisfactory measuring device on effluent discharge
channel/pipe.

Noted for compliance.

(98]

Industry should submit design, drawing details of Effluent Treatment Plant.

Complied with.

-

Effluent Treatment Plant of the industry should be running with proper efficiency.

Noted and complied with.

e

Solid Waste generated from industry should be disposed such a way not to
deteriorate surrounding environment..

Noted and complied with.

Develop maximum green belt in open area of industry. Water management plan

Complied with
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should be maintained in such a way that maximum water will be recycled from
different steps manufacturing process.

| No untreated effluent will be discharged in/ out of factory premises in any case.

Noted

Treated effluent should be recycled as maximum possibility otherwise store in leak
proof pucca lagoon..

Complied with

| Industry should comply the provisions of Environmental Protection Act 1986.

Noted and complied with.

). | Analysis Report of the treated effluent should be submitted with every two month | Complied with.
frequency.
.| Compliance report of this consent order should be submitted within a month. Complied with.

Effluent of the industry should be within the norm prescribed by board in any
circumstances.

Noted and complied with.

This consent order is not maintainable in the case of any type of expansion,
modification, up gradation or any change in industry manufacturing plant.

Noted and complied with.

The above condition of consent order is continued up to the condition of Water
(Prevention and Control of Pollution) Act, 1974 section 27(2).

Noted for compliance.

An inspection book should be maintained for water pollution control system of the
industry. The same should be presented at the time of inspection of board officials.

Complied with.

This consent is valid only for production of sugar 60 Ton/day and
SM.W._Electricity.

Noted.

Industry shall submit E.T.P. up gradation plan with tertiary treatment of effluent
within one month and upgrade ETP up to September 2019.

Complied with.

| Industry shall submit environmental statement within prescribed time.

Complied with.

Unit shall comply the provisions of Water (Prevention and Control of Pollution)
Act 1974 as Amended and Environment (Protection) Act, 1986, and direction
issued by Hon'ble National Green Tribunal, New Delhi.

Noted.

| Unit shall comply the Hazardous and Other Wastes (Management and

Noted.
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| Transboundary Movement) Rules, 2016.

| 21. | Unit shall comply the Solid Waste Management Rules, 2016.

Noted for compliance.

22.

any change in environmental guide lines and Hon’ble courts orders passed time to
time.

The board have right to modify any condition as & when require in compliance of | Noted

| 23. | Industry shall use Biomass briquettes as 20% of total fuel consumption.

Noted
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Banda Road, Powayan-242 401, Shahjabhanpur (U.p.)

STNICondiionsior ConsenttolOperate hiran i e v R | Compliance status 2
3(a) | The maximum rate of emission of flue gas should not be more than the emission
norms for the stacks
3(b) | The maximum rate of emission of flue gas should not be more than the emission norms for the Boiler Stack attached with Wet
stacks. scrubber as APCS and DG Set
S.No Air Polution | Type of Fuel | Stack No. | Parameters Height attached with stack & acoustic
Source
1 BOILER 02 | Baggasse 01 Saricoiate | 33 METER | | encloser as per CPCB/UPPCB Norms.
, _ TPH _ Matter _
3(c) | The emissions by various stacks into the environment should be as per the norms of the APCS provided & PM emission is
Board . below 250 Mg/Nm3 as per norms.
I; Emission Quality Details Detail _
f S.No_ Stack No Parameter _ Standard
i 1 1. Particulate Matter 250 mg/NM3 -

3 Quantity of other po:]Iutants should also be as per the norm? prescribed by the Noted, no other parameter prescribed/
Board/MOEF & CC/or otherwise mandatory. applicable.
1 The equipment for air pollution control system and monitoring ,as proposed by the | Noted for compliance.

industry and approved by the Board should be installed in their premises itself .

) The modification or installation in the existing pollution control equipments should be

done only by prior approval of Board.

Noted for compliance. \

The operation of air pollution control system and maintenance be done in such a way
that the quantity of pollutants should be in accordance with the standards prescribed
by the Board/MoEF & CCl/or otherwise mandatory.

Periodic schedule of Wet Scrubber
maintenance is done in such a way
that relevant emissions are complied
with stipulated standards of the board/
MOoEF & CCI.

j Unit should do provisions for fugitive emissions chimney/stack as per the norms of the

Already provided as per UPPCB |
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S N | Conditions of Consent to Operate e s il Compliance status Rt
Board/Moe & CClor otherwise mandatory. norms.
8 The unit should submit the stack emissions monitoring repost within one month from | Noted for compliance.
issuance of consent order along with the point wise compliance report of the consent

order . Further quarterly monitering re

port should be submitted. S

Specific Conditions:
SN | Conditions of Consent to Operate Compliancestatuos
1. | Industry shall install energy meter on APCS. Encrgy meter on APCS is already installed.
2. | Industry shall submit design, drawing details of APCS (wet scrubber). Noted -
3. | APCS of the industry should be running with proper efficiency. Noted
4. | Solid Waste generated from industry should be disposed such a way not (o Noted for compliance.
deteriorate surrounding environment. I o
5. | Develop maximum green belt in open arca of industry. Unit has already developed Green Belt in
surrounding premises of the industry.
6. | Industry should comply the provisions of Environmental Protection Act 1986. | Complied with.
7. | Analysis Report of Stack Emission should be submitted with every two month | Noted for compliance
frequency in crushing season. B
8. | Compliance report of this consent order should be submitted within a month. |[Noted.
9. | The Stack emission and fugitive emission of the industry shouid meet out the | Noted for compliance.
prescribed standards of board in any circumstances =
10. | This consent order is not maintainable in the case of any type of expansion, Noted. o
modification, up gradation or any change in industry manufacturing plant. - -
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The above condition of consent order is continued up to the condition of Air Noted.
(Prevention and Control of Pollution) Act, 1981 section 21(6). .
Industry should apply for consent before 30 days of expiry of this order or | Noted for compliance.
any change.

)
: i
An inspection book should be maintained for Air pollution control system of | Complied with. : J

the industry. The same should be presented at the time of inspection of board
officials. _ _
The board have right to modify any condition as & when require in | Noted.
compliance of any change in environmental guide lines and Hon’ble courts

orders passed time to time.
This consent is valid only for production of sugar 60 Ton/day and | Noted.
8M.W.Electricity. .
Industry should submit environmental statement within prescribed time. | Noted for compliance.
Industry should comply the provisions of Environmental Protection Act 1986. | Noted.

18. | Industry shall submit installation of Wet Scrubber on 16TPH boiler with time | Noted for compliance. \
bound program.

19. | Industry shall use Biomass briquettes as 20% of total fuel consumption. Noted for compliance. ) \

20. | Industry shall Solid Waste Management Rules, 2016 and Construction and | Noted for compliance. ) j
Demolition Waste Management Rules, 2016.

21. | Industry shall submit Environmental Statement in prescribed form as per Rule | Noted \
14 of Environment (Protection) Act, 1986.
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dan Lal Rajendra Prasad Khandsari Ltd.

& Manufacturers of Crystal Susar

91*. Banda Road, Powayan- .949 401, Shahjahanpur (U.P)

"

— Dl Cornrrerssssssssmssrsrsssss=
?ef.: Date-16.03.2021

M/s JYOT! ELECTRONICS SYSTEMS & SERVICES
Swaroop Nagar, Near Sikatiha Durga Mandir
Distt.- LAKHIMPUR-KHERI (U.P) 262 701

KIND ATT: - Mr. SHEKHAR DIXIT

| Sub.: Order for supply of Electro-Mechanical Equipment for Wet Scrubber as APCS system.

Dear Sir,
This has reference to your cotation Dated By 16-03-2021 regarding the above mentioned
subject. We are very thankful to you for court to us and we are pleased to submit our order for

the subject job as per given below:-

Price Bid
S.No DESCRIPTION Category | QTY | UOM Unit Price Amount
1. | WET Scrubber With Pump and Motor Mech. 01 No. 950000.00
2. | Suit Mech 01 Lot 60000.00
3. | Fabrication & Erection Mech 0t | No. | 350000.00
) Total 1360000.00
e - -
Signature: _
Ratan Lal Rajendra Prasad Kiiandsri Ltd.
572 1N
Director
Thanking you e
Your's Faithfully Ratan Lal Rajend:a Pra aad Khandsri Ld,

Banda Road Fowaan, Chehjahanpur
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